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[Mr. Deputy-Speaker in the Chair,}

QUESTIONS AND ANSWERS

(No Questions: Part I not published.)

Mr.  DcJ&ty-Spcaker. The Railway 
Minister to make a statement regard
ing the accident to the Naini Tal Ex
press. I do not* find him here. Very 
well, Shri Rayasam Seshagiri Rao to 
present a petition. I And that even he 
is absent.

Shri C. D. Pande (Naini Tal Distt. 
cum Almofa . Distt.—South West cum 
Bareilly  Distt.—North): Will  you 
please allow the Railway Minister 
when he comes to make that state
ment? Wm you please also ask him 
to do so?

Mr, Deputy-Speaker Yes. I would 
now request the Finance Minister to 
reply to the debate.

PEPSU BUDGET—GENERAL 
CUSSION—concld.

DIS-

The Minister of Fintoce (Shri C. D. 
Deshmukh): I was somewhat puzzled 
by the debate of yesterday, although T 
must admit that the discussion pro
ceeded on a very high level. I got the 
impression that .many hon. Members 
were trying, so to speak, to flo;j a dead 
horse, that U to say, to re-open in 
some torm or the other this question 
of the circumstances whjch led to 
the President’s rule in PEPSLi.  I 
have given some thought to  this 
matter and I have cohie to the conclu- 
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Sion that perhaps there was some justi
fication from their point of view, and 
that is, that the eleclions are not ao 
very far off and }t is perhaps right 
that each pafty should endeavour to 
ensure that from its point of view 
the public gets a right perspective of 
what has happened, and thereiore I 
do not pudge them very much their 
observations. ♦

At the same time, I think that one 
must remember that by tne sanie 
token, so to speak, we are dealing with 
an essentialy ad interim matter. It 
is true that the Budget bears the 
impress of perhaps more than  one 
authority. In view of the chronology 
of events, it  could not have been 
otherwise. But so far as interim 
authorities are concerned, it is really 
not open to them—as I conceive their 
duties to be—to make any very re
volutionary Qr fundamental changes, 
and that, i think, i$ the answer that 
I could give to the hon. Member who 
spoke last from the Opposition Ben
ches.

That hon. Member characterised the 
Budget as a very ordinary Budget. 
My reply is that in the circumstances 
of the case, it could not be anything 
but an ordinary Budget. But, as I 
pointed out in the course of my speech 
in the Council of States, in a sense 
it is not an ordinary Budget. It is 
a Budget which tries to reflect some 
phase of the Five Year Plan as in the 
case of the Central Government and 
the State Government Budgets in 
India today. It is true that, so far 
as PEPSU is concerned, there was 
hardly any progress under the Plan in 
the first year of the Plan, and that 
explains the inconsistency to which 
one hon. Member drew attention that 
is to say, the actual work is supposed 
to have  begun in the second year, 
which was then described as the first 
year of the Plan. In other worfls, the 
PEPSU Plan will be probably a lour 
Year Plan, which means. I think, that 
either in the course of this year later, 
or in the' course of the next two years.
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the tempo of expenditure ŵuld have 
to be increased. But wKitever that 
may be, it certainly is a Budget which 
reflects the  pattern of the plan. I 
shall have occasion to advert to this 
matter a little later, and before I 
come to that, I think it is necessary 
for me to make some general observa
tions in regard to the character of the 
Adviser’s rule.
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K>ne hon. Member stated—and that 
is a matter, to which I must refer in 
fairness to the  officers—that  two 
Hindu officers,  Damodar Das and 
Prem Kumar, wer%.j;>romoted as De
puty Commissioners even though theŷ 
were corrupt and enquiries either ia 
regard to corruptlDn charges or  in 
regard to meddling with elections 
were pending against them.

Some hon. Members on £he Opposi
tion Benches have complained that 
like all Advisers, this Adviser has a 
much easier task. That is quite tme. 
The difference between an Adviser 
who exercises, shall we say, individual 
powers  derived  f!rom  someone 
else and between  a  democratic 
apparatus is obvious to everĵne. 
But even after taking these facts Into 
consideration, I think one ought to 
r̂y and form,fi Judgment as to the 
character of the Adviser’s rule. So far 
as Government is concerned—at least 
so far as I am concerned—It does not 
matter very much how the Adviser’s 
rule compares with some previous rule, 
whether of this Government or the 
Government previous to it, viz. the 
Congress Ministry.  That is not ^̂e 
point. The point is how in this in
terim period the Adviser carries out 
the duties that have been entrusted to 
him. and It is with reference to this 
ronsideratioh that I am constrained to 
observe that some of the Opposition 
Members in, what I regard as, their 
natural inclination and perhaps their 
duty to be highly critical of Govern
ment, have lightly given credence to 
incorrect or frivolous canards  and 
perhaps unwittingly exaggerated inci
dents. It seems to us that it would 
have been better if hoo, Members had 
taken greater troupe over the verifi
cation of facts before repeating some 
of these allegations in the House. I 
submit that the Adviser has a difficult 
task as it is, and I do not think that 
any public purpose is served by any 
party making it any more difficult.

One Opposition Member ventured to 
say that, as soon as the Adviser took 
charge, he tookj)unitive action against 
Sikh officers “In pursuance and fur
therance Of an anti-SiKh policy. Noth
ing could be‘fai“lher from the truth 
The Ad̂^̂er, in the cours-' of a con
versation with provincial Sikh leaders 
and at two Press Conferences, reiterat
ed the reasons for transferring, pro- 
motinfli or demoting t?ertain officers. 
Perhaps, it would not be appropriate i£ 
I were to discuss the merits of each 
individual case on the Floor of ihe 
House.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): It was said of only one 
officer.

Shri C. D. Deshmukh: It was our im
pression that the first charge was 
about corruption and 1 think the lion. 
Member corrected it by saying that it 
related to the other charge also.

Sardar Hukam Singh: I mentioned 
both the charges in respect of one 
officer only.

Shri C~D. Deshmukh: So, it is one 
officer, perhaps Prem Kumaf. Two 
charges against one officer—thaak you. 
I have looked into this case and I find 
that this officer was holding the post 
of Deputy Commissioner—it was an 
officiating post—when the previous 
Ministry took office, and that Ministry 
appears to have had extraordinarily 
high standards of rectitude in regard 
to the conduct of their IDeputy Com
missioners. They found lhat there 
were charges against him of being 
indiscreet in cancelHng some arms 
licences, rejecting sdme loan ̂ polica- 
tlons and. lastly, cutting down 8ome 
trees standing m his compound, i bê 
lieve there were a few branches of 
dead "trees which he cut down.

An Hon. Member Did he himself 
cut down?

Shri C. D. Deshmukh: It is always 
a good thing to remove dead wood <«ut 
apparently this was regarded as a 
serious offence. There was, I repeat 
no charge of corriTptfon against him 
and there is no charge of corruption 
against him.

Sardar Hukam Sinî: Is there no 
en(juiry pending?

Shri C. D. Deshmukh: The depart
mental enquiry started by the previous 
Ministrjr  only relates to the three 
complamts already mentioned by jpie. 
That is a fact, which the hon. Mem
ber must accept from me.
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Now, coming dispassionately to th3 
PEPSU scene as it were, I feel that 
these complaints were not of such n 
nature as to merits demotion; and the 
Adviser apparently hard pressed for 
finding competent offld̂,  took  the 
same view and re-appointed Prem 
Kumar to act as Deputy Commissioner 
in, what I may tell is, "'"the smallest 
district of PEPSU. Therefore. I feeV 
that this is an instance of the .im
portance of a small matter having 
been exaggerated beyond all propor
tion.  ,

There was also an allegation that 
20 Sikh officers had been removed. 
Now I And that no Sikh officer was 
 ̂discharged or dismissed. I hope I am 
riiiht in reoeating the word, ‘removeii* 
I have not got the transcript of the 
hon. Member's speech before me, but 
this is the impression that I gathered 
from the notes, that 20 Sikh officers 
were removed. I say that no Sikh 
officers were discharged o** dismissed. 
In a few cases, officers who had com
' pleted their terms of services were 
retired.  One officer who retired in 
November 1952 was given an extension 
of six months. His extension expired 
on the 2nd May and He was retirf̂l on 
the recommendation of the Director of 
Education and the Secretary of the 
Education Department, who were both 
Sikhs. I am sorry ta bring all these 
communal details into this matter.

Another officer was on contract ond 
there were some chargê of insubordi
nation and inefficiewcy against him. 
So his  contract was  terminated 
on  the  recommendation  of  the 
Chief Engineer  by giving  thr̂e 
months  stipulated  notice. It is 

,  not correct to say that several school 
head mjisters or teachers of schools 
have been  replaced by Hindu head 
masters or teachers on the orders of 
Government. Poslings wel̂ made in 

i the usual routine  Now. I shall
not. go into this qîstion of which hieh 
offices are hetd̂by Sikhs and which 
are not. But, I shall content myself 
with k general statement tTiat many 
high level posts are held as is natural 
by Sikhs, whether it Is engineering or 
finance or the Secretariat.

I shall come to other matters of 
vfirfoû kindf. The first question  Is 
oj lanj revenue rates in PEPStJ. I 
thmk, one speaker mentioned that the 
rates of land revenue in PEPSU were 
higher than those prevailing In the 
adjoinine territory of the Punjab 
That is wrong. At places, the rates of 
land revenue are even lower than 
those Of the adjoining territory ol the 
Punjab.  There is, however, sonic

abnormality and disproportion here 
and there which will be removed by 
the settlement operations which have 
already been started in five tahsils.

Next is the question of the sales tax 
and the alleged increase in other taxes.
I think one Member opposite said ihat 
there had been an imposition of new 
taxes and an increase in the existing 
taxes. In this regard, I should like 
to point out that the dales tax in 
PEPSU is at the same rate as in the 
Punjab, namely, six pies in the rupee 
arid it is a single point tax and exemp
tions from sales tax in PEPSU are the 
same as in the Punjab although, it 
must be conceded that they are not in 
accordance witTi the Essential Goods 
Act, which was passed subsequently by 
this House. So. it is not correct to 
say that there have been any increases 
in tax Under the new regime. Taxes 
in PEPSU are on the line of similar 
taxes in rthe Punjab and the whole 
procedure and method are the same. 
Excise duties on liquor, tobacco and 
opium in PEPSU are the same as in 
the Punjab. Why opium should he 
bought fflt Rs. 13 and sold for Rs. 
seven is a ohenomenon, J am sorry ' 
cannot explain at such short notice

Shrl Blren Dutt (Tripura West): Is 
there scooe for smuggling from other 
areas and selling in the name of the 
licencee there?

Shrl C. p. Deshmukh: That may be 
a grievance on the part of the other 
areas but not in the case of PEPSU.

In regard to irrigation, many points 
were ̂raised. Mr. Chinaria mentioned 
about the lack of irrigation facilitiej 
And also the district of Mahindergarh.
I believe that there was a complaint 
from hon. Members from the neigh
bouring districts as Shri Bansal, join* 
ed. It was said in the course of Ihe 
debate, that the topography of this 
district does not permit any large irri
gation schemes. That is a common 
factor. The Survey of India has re
cently completed a contour survey of 
a part of this district and a provision 
of one lakh of rupees has been made 
in the current Budget for preliminarv 
work on the starting of a pilot channel 
in Dadri fnhn'l. It is exported that 
when the Bĥkra Dam Proiect i? com
plete. (The hon. Member is here; it 
is Bhakra and not Bokara. For peo
ple in the south these words seem to 
be almost the same.)

•

Mr. Depaty-Speaker: Not for all
South Indians.
Shri  Namdhari  (Pazilka-Sirsa); 

Only Communists.
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Shri C. D. Deshmukh: It is an area 
of one lakh acres and the canal will 
be very much in this district. Six 
exploratory tube-wells have already 
been sited in Oadri and Mahindergarh 
tahsils and if these prove successful, 
maybe, more tube-well_will be sanc
tioned for this area. A diversion dam 
is under construction in Nan̂?al for 
the irrigation of an area of six thou
sand acres  In this regard, I should 
like to draw attention to a difficulty 
which is commonly felt bv all scar
city and famine areas in the country 
under the present Plan. As our flrgt 
duty was to increase our food supplies 
or food production as rapidly as 
possible and as indeed various pro
jects directed to that end had already 
been undertaken, it is only natural 
that lor the major part of it, the Plan 
should contain projects in areas whîh 
are alceady favoured. Therefore, un
fortunately, it is a case of ‘To him 
that hath shall be given’. But, my 
colleague need not be so pessimistic 
about it because attention has already 
been directed to the other areas includ
ing Rajasthan, where a very good pro
ject has been sanctioned. And, I have 
no doubt that in the next round, so to 
speak more attention is bound to be 
paid to some of these chronically scar
city areas or areas of chronic scarcity 
—I do not like to use the words 
‘famine areas*—the chronically scar
city areas including this area which 
is a part of a larger area which is 
situated on the other side of the water 
shed from the Punjab rivers like 
Hissar. Hissar will benefit from the 
Bhakra-Nangal, so  also  Gurgain, 
Rohtak, Rewari and the Mahindergarh 
district of PEPSU. The difficulty, of 
course, is that the cost per acre of 
irrigation in these tracts is very much 
higher than the cost per acre in those 
other areas. 1 believe in very favour
ed areas one can get an acre perma
nently protected at a cost of say 
Rs. 300, whereas her#> the cost goes 
up over even Rs. 1,000. A tube-well 
costs now about Rs. 50.000 to Rs._54 000 
ajid it irrigates only about 4CT acres. 
Now that means about Rs 1,300 or Rs. 
1.400 per acre. So. ultimately it is 
a question of our resources and of 
priorities and not certainly lack of 
sympathy.. It is for this reason that 
you will rfememSer that in old' lite
rature these areas were called dev 
vmtrik—that is to say God was their 
mother and for a few years God wiU 
continue to be the mother of the?? 
areas

SW Bansal  (Jhajjar-Rewari). Wi* 
want you to be the mother of these 
areas.
Shri C. D* Desbmidih: Some Mem
bers complained that (rompensatJor

for land' acquisition was entirely in
adequate. As you know, cornpensa- 
tion is allowed in accordance with the 
provisions of law. It is allowed at 
market rates plus 15 per cent, for 
compulsory acquisition.  Interest is 
paid at si?; per cent, per annum from 
t|ie date possession is taken over up 
0̂ the date compensation is actually 
paid. Then there is the usual machi* 
nery for appeals and so on. Unless 
some specific case is brought to one’s 
notice, it is not easy to deal with this 
particular charge.

Then, I had better come to the most 
important matter of all and that is law 
and order and the police. Several Mem* 
bers spoke in somewhat unflattering 
terms about the PEPSU Police. Some< 
of them stated that most of the police 
lofficers are relations  of rulers  or 
biswedars and that this had an un
favourable effect on the Police admi
nistration in the State. Now, It :s 
true that a large number of police 
officers of various gazetted status are 
either biswedars or relations of 
wedars, I discovered that a biswft 
l/20th of a acre......

The Minister of Home Affairs and 
States (Dr. Katju): Of a bigha.

Shri C. D. Deshmukh: I am sorry« of 
a bigha and 2h bighas make an acre. 
Therefore a bhwedar ought to be a 
very small man. "but apparently it is 
not So in PEPSU. It is entirely true 
that they are related to......

Shri Shoha Ram (Alwar); A biswê 
dar is not necessarily the owner of 
l/20th of a bigha.

Shri C. D. Deshmukh: I did not say 
that a biswedar is the owner of 1/20 
of a bigha.

I am sorry for this digression. As I 
said, PEPSU had to integrate these 
officers in terms of the Covenant and 
it is not possible to get rid of them in 
the summary way suggested by some 
of the Members. Where an officer has 
been found dishonest or his conduct 
unsatisfactory, action has always been 
taken. At present one superintendent 
of Police is under suspension  on
charges of corruption and proceedings 
have been started on charges of 
misappropriation, etc., ag?inst another. 
TTiree were  compulsorily  retired 
owing to their unsatisfactory work. 
Ten sub-inspectors of police have 
been  dismissed  from service on
either  charges 0̂ corruption  or
for other irregularities, and 20 have 
been compulsorily retired on similar 
charges. Only two officers were dis
missed during the Adviser's rej;ime. 
That is a point which I should like
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hon. Members to  in mind. It
will thus be seen thajt the present 
Government are fully alive to the gra* 
vity of the problenj and every possible 
step is being taken to in̂rove the 
ĝeneral tone of police administrritlon. 
It Will take some time before the gene
ral tone of the police force can be 
brought up to a level which will give 
satisfaction to everybody. After all 
it must be remembered that no matter 
which Government is fn power they 
were called upon to tackle, as the word 
was used, the legacy received by the 
new Union from the various covenant- 
.ing. States.

One hon. Member, Shri Kajrolkar 
read a statement from a news-paper 
, alleging atrocities against Harijans,
' cêecially Harijan women, by the 
pbJlpe in village Tallanian, Bassl Police 
Station. Now, as soon as the alleged 
incidents were brou|[ht to the notice 
of Government an immediate enquiry 
was ordered and the result of the en
quiry shows that the allegations ‘A’̂ere 
not true, that whatever incidents )iap- 
' pened were grbssly exaggerated. What 
Actually happened was that several 
Harijans were, I am sorry to say found 
in illegal .occupation of some ev:v?uee 
houses and by an order of the court 
they were evicted from the houses by 
the Behabilltation Tahsildar with the 
as.slstancc of the local police. It is 
not a fact, that the police molested 
women and stole jewels or other pro
perty.

Another incident mentioned by the 
same hon.  Member was about the
search of the houĝ of Indar Singh of 
Samana.  Now. it is true that his
house was searched and some lewel- 
lery, estimated at about Rs 6,000 <;us- 
pected to be stolen was recovered by 
, the police in the presence of resoêt- 
abU: citizens and an inventory of the 
recovered property was recorded. It 
is not a fact that the recovered jewe'- 
Jery was misappropriated by the police 
j as alleged. So far as the alleged 
wrongful confinement pf Indar Singh is 
concerned,  the  Superintendent of
Police. Patiala, is making a thorough 
enquirv

AnjDther hon. Member suggested that 
daroits are getting shelter, provision 
and ammunition from biswedars. En
quiries show that there Is some subs
tance in the allegation and some of the 
histvedars concerned have been warn
ed by the District Magistrate not Ui 
give any sort of help to dacoits. It 
was not possible to take any crimlnoi 
action against them owing to lack of 
concrete evidence. In PETPSU the 
judiciary is separate from the excni.

tive and any action taken agaimft any 
person in the absence of ooncrete Koof 
would  immediately result in a writ 
application. The police have, there
fore, to proceed very carefully in 
arresting persons and in taking a(.tion 
against them.

It was also stated that some dacoits 
were sheltered in the farms belonging 
to the Rajmata of Patiala.  There is 
no question of shelter being given by 
the Rajmata because that allegation is 
not true. The farms comprise of a 
large area of land and it is reported 
that two employees of the Rajmata 
had given some shelter to the dacoits. 
They were promptly arrefted—̂that Is 
to say, the peop!e  who gave shelter 
—and action taken against them

Then there were some observations, 
about there being a barbed wire fenc
ing around some 46 villages. 'Ihere 
was no barbed wire fencing. There 
was some,  maybe,  police cordon 
thrown round some villages and I do 
not know if the hon. Member mistook 
the police cordon for the barbed wire.

Shn Blren Dutt; I meant a fence

Shri €. D. Destamukb: Fencing  is 
quite different from a cordon. There 
was no fencing. Cordons have had to 
be thrown rounl aome villages where 
information was received that dacoits 
were sheltering.

Another hon. Member suggested that 
the son of a Harijan woman who was 
in the company of dacoits was shot 
dead by the police. I am sorry that 
ft has not been possible to Irace this 
incident for want of necessary parti
culars. If the hon. Member concerned 
gives the requisite particulars I under
take that a thorouKh enquiry will be 
made and if any police officer is found 
at fault, well, then, summary action 
will be taken against him in accordance 
with the relevant rules of procedure

Then there was some question of the 
relative statistic.-; of crimes register.
I am sorry  that the hon. Mcmbtn* 
Sardar Hukam Singh thought it fit 
to suggest that the Adviser had issued 
instructions to the police or might 
have issued instructions to the police, 
not to register serious cases of crime,

Sardar Hukam Singh: 1 did not
say that. I only said that he t light 
have issued instructions that (rime 
should be reduced and stopncrl. and 
that out-Heroding Herod, the subordi
nate officers might have done that. 
Thai is what I said. I did not siijT 
that the Adviser did that.

Shri C. D. Deshmukh: I see now what
he means. He means that the poHoe
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ofRcers were more royalist than the 
king himself! Well, with such an alle
gation It is very difficult to deal, ualess 
■one examines all the oolice oflicers con
cerned who are the subjects of such 
suspicion. But I do not think that 
ithe point is -of any Rreat impor
tance.  I do. not think that there 
is  any great advantage in con
sidering what  the state of law 
and order is in PEPSU today in 
comparison with the law and order 
situation, say, in the  neighbouring 
districts of U.P. or Rajasthan or 
Madhya Bharat, it is a fact that in 
some parts of the country the situa
tion is worse than in others, und I 
think PEPSU falls, or fell, tn the 
former category.

So far as the dacoits are concern
ed. I have in my hands a report from 
the Adviser which shows that a very 
large number of dacoits have been 
liquidated, that is to say killed or 
arrested, and much arms and ammu
nition recovered from them after the 
Adviser took charge. It is a fact 
that most organised gangs have been 
broken up. There now remain  the 
leaders of two of the more impor
tant gangs, but both of them are, so 
to speak, on the run and are being 
closely pursued by the forces of law 
and order. I think it is a fact v/hich 
can be established that there have 
been no dacoities since the Adviser 
look charge. I do not lay stress on 
the other  observation that he has 
made, thbt crime of all kinds has 
fallen appreciably.
Also, the feeling is almost unani
mous in the State that confidence is 
fast returning to the countryside. A 
batch of nine proclaimed offenders 
—for various  offences—voluntarily 
surrendered  to the Adviser on the 
4th of Aoril,  1953.  Thereafter, 
dozens of outlaws  and  proclaimed 
olTenders  have been voluntarily sur
rendering. some to thp Adviser and 
some to the police. The result is, I 
think, the villagers who now see that . 
the battle, so to speak, is swinging in 
favour of the forces of law and order 
have now the oonfldence to  raise 
themselves on their sîe. And that 
is a feature which is within one’s ex
perience almost all over the world, 
that is to sav wherever the public 
gets some kind of feeling of confi
dence in the country, then they start 
co-operating a little more. And this 
Question of dealing with dacoits, in 
*he final analysis, depends on the 
willing and courageous  co-operation 
Of the countryside.

Shii K. K. Basu (Diamond Har
bour>; Can he tell us the number

arrested and number shot?
Shri C. 0. Deshmukh: Before 1 gîe 
the statistics I shouid  to deal 
with one very curious argument that 
has been raised here and which is 
probably repeated—although I have 
not got proof of it because 1 could
< not get hold of the proceedings—in 
, the PEPSU Assembly. If dacoits are 
merely  arrested, then the charge 
against the Ministry or the Adviser 
or whoever may be the authority is 
that they have been arrested under 
some kind of promise to deal with 
them leniently and therefore the law 
and order is not being properly pre
served. On the other hand, if they 
are shof, then hon. Members opposite 
allege that they are shot before they 
can split on their biswadar or villager  ̂
or other friends, whoever is pfiving 
shelter. In either case, authority is 
wrong and critics are right!

Mr.  Deputy-Spe!aker: Dacoit  asre 
right! •
Shri C. D. Deshmukh; Unfortunate
ly it would  not really benefit  the 
dacoits very much to find' tfiat they 
are right, because many of them are 
dead. Eleven are dead, five are 
arrested and, as I said, two are on 
the run. That apparently gives the 
total tally, but since hon. Members 
opposite are not able to give parti
culars Or names and so on it is im
possible to verify this.

That is . as regards law and order.
1 would like hon. Member to accept 
the fact that really this dacoit nui
sance has been brought under control 
in PEPSU. One need not, as I say. 
concern oneself over much to whom 
the credit belongs. If hon. Members 
like they can give all the credit to 
preparations made, So to speak, by the 
previous Government.

Now, I will come to a more pleasant 
matter, that is  education. Several 
Members spoke  feelingly about the 
educational backwardness of PEPSU/'' 
This has been realised by the succes
sive Governments but, as elsewhere, 
dealing successfully with this problem 
and bringing about an appreciable im
provement requh'es not only concen
trated efforts soread over a number 
of years but also, I find, some kind 
Of decision in regard to policy.  I 
have gone into the figures of the 
expenditure on  education  provided 
for in the plan and to my discourage
ment, I found that even the sum 
which is a modest sum that Is pro
vided for development of education in 
the plan has not been spent at an 
appropriate rate because of some di
fference of opinion as to whether ex
pansion should be in the direction of
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the establishment of basic schonis or 
in the (̂ ĉtion of the multiplication 
of the ordinary primary schools. That 
matter is agam engagmg the atten
tion of the Adviser and I have perso
nally drawn the attention  of the 
educational authorities to the need of 
making up their nilnd quickly and 
taking steps to see that there are 
sufficient schemes of expansion, to 
absorb no.w whatever remains to be 
spent *out of this plan in the educa
tional sector. I have a great deal of 
sympathy with the Member from 
Kohistan who wgnted more primary ' 
schools to be opened in his district. I 
am told that, as a matter of fact, 16 
primary schools were opened in 1952
53 in that district and dOring 1953
54, it is proposed to open 20 more. It 
should be remembered, that this dis
trict,- alTRough the terrain is un
doubtedly very difficult, is a small 
district with a Jotal area of about 
600 sq. miles with a very scanty and 
scattered population and without gô 
ing into any great detail as an out
side observer, 1 should think that the 
school requirements of this area are 
being met with in a fairly adequate 
manner.

Another Member complained about 
inadequate loans and s,ubsidies for 
wells and the non-availability of trac
tors in sufficient numbers in the Hindi 
speaking area, that is to say, in 
Mahindergarh district. It is admit
ted that water is tj3o far below the 
surface in this district and because of 
this- peculiar terrain̂ it is just on 
the top of water shed. The speaker 
himself admitted that Rs. 5,000 is 
required for a well in that area. 
Subsidy has to be, according to the 
Governmenl of India  instructions, 
given unfortunately at a uniform rate 
of only Rs. 300 per well and in addi
tion, there is a loan of Rs. 875 per 
well. As the subsidy is very small 
m proportion to the total cost of the 
wells, only a few applications have 
been received. Neverfiieless, in the 
last two years, subsidies have been 
given for 99 wells in this district and 
not a single complaint has been re
gistered so far that there has been 
any delay in the payment of the sub
sidy or there is any  discrimination 
as regards other districts. Now. as I 
have said, drill boring for seeking a 
tube-well  is going on in the Dadri 
tahsil by the Agricultural Engineer
ing Section.

%

In regard to tractors, the accepted 
poh(̂ is to meet 50 per cent, cost 
Of the tractor and a person owning 
a farm  having a minimum area of

100 acres is as a rule eligible. In the 
very nature of things, only well to do 
farmers think it worthwhile to apply 
for loans. No complaint. I, am told, 
has been received from any farmer in 
the Mahindergarh district that he bas 
applied for such a loan and that the 
loan has not been granted to him. 
My own comment on this Information 
would be that this question of sub
sidies for wells in Mahindergarh re
quires further attention but I shall 
content myself with only making this 
observation.

In regard to backward classes, Irres
pective. of party  alignments, many 
hon.  Members referred to the treat
ment Of Hari.ians in PEPSU. I frank
ly Concede from whatever inform a- 
tlon I have been able to gather that 
the treatment of Harijans in the State 
has not been what it should be but 
the only excuse one can put forward 
is that the present  position is the 
result of decades of social and econo
mic factors and it is not possible in 
the course of a few months or even 
in the course of a fe>̂ years to raise 
their social and economic conditions 
to that of the more fortunate classes 
of society. It is of course, platitude 
that the Constitution guarantees them 
equal rights with other classes and 
that every endeavour is being made 
to raise their standard of living and 
to infiptove' ' their general economic 
condition. The Budget itself during 
the current year provided Rs. 4,22,000 
for the improvement in their condi
tion and this was in addition to the 
provision of Rs. 2,38,000 provided for 
schemes for the benefit of backward 
classes.

9 A.M.

Hon. Members made a reference to 
the reservation of 12i per ccnt  of 
vacancies in public offices for Hari
jans in the State. It is true that the 
strength of Hari.ians in the services 
has not yet caught up with this 
figure but this, I am told, and I have 
not been able to go very deeply into 
this matter, is due tq lack of candi
dates with even minimum  or less 
than minimum qualifications. I am 
assured that no. Harijan candidate 
with any qualifications is ever re
fused a Job for which he has applied. 
There are 13 educational iifstitutlons 
catering especially to the educational 
needs of backward classes jind re- 
ccn-'.ly accelerated promotion over the
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heads Of other senior officials was 
given,to a headmaster who was made 
an inspector of schools merely on the 
ground that he was a Hariian. A 
similar promotion was driven recently 
to a Harijan school master who was 
promoted to the post of a headmaster. 
I believe also the Finance Commis
sion has made a special grant of 
Rs. five lakhs for the advancement of 
education in the State and I have no 
doubt that a portion of tBis would go 
towards the improvement of the edu
cational facilities  for  backward 
classes.

Some Members stated that JHariJans 
are not allowed nazul lands or that 
the 60 per cent, that has been reserved 
for them is not sufficient. The ques
tion of reserving a higher precentage 
of nazul lands for Harijans will be 
considered by the Government.

One Member drew attention to the 
state of roads in'Kohistan and stated 
that undue t̂temtion is being paid 
to the Kandaghat-Chail road. This 
particular road is the most important 
road in the district not for the rea
sons which hon. Members have in 
their minds. There is  a regular 
lorry traffic and the road  connects 
Kandaghat with the interior of Hima
chal Pradesh via Chail-Kufri. There 
is a considerable potato traffic over 
this road and, â this is a hilly road, 
particular attention has beea paid for 
its proper maintenance and exoendi- 
ture for maintaining minimum safety 
standards has been incurred un the 
road.

In regard to the district of Kohistan, 
there is a provision of Rs, 13 lakhs in 
the Five Year Plan for the construc
tion of a jeepable tract during this 
year. The expenditure  under this 
head will be Rs. 1:13 lakhs and work 
has already been started on the Sproo 
-Gowdhara road.  Work on  the 
small sabathu road has been includ
ed in the Five Year Plan and out of 
Rs.̂95 lakhs for roads for the whole 
Of the Union of eight districts set 
apart in the Five Year Plan, a sum 
of Rs. 13 lakhs has been exclusively 
allotted for one district alone which, 
as I said, is only about 600 sq. miles. 
Therefore, it seems to me that the 
suggestion that Kohistan is hemg 
neglected has no substance in fact.

Now, a few words about the PKPSU 
development plan.  The total outlay

of the plan amounts to Rs, 8:14 crores. 
Of this more than 15 per cent, is on 
agricultural and rural development 
and the balance is distributed on 
other heads of development. As I 
said, in the first year there was hard
ly any expenditure. Actually, accord
ing to the grants, only Rs. 59 lakhs 
were spent. In the next, 1952̂53 re
vised estimate the expectation is that 
the book  expenditure will be Rs.
1,05,00,000 and the budgeted  outlay 
in 1953-54 is Rs. 2,53,00,000. Now 
that comes to nearly Rupees four crores 
in the first three years. So I think 
if the rate of expenditure now bud
geted for is nfiaintained, there should 
not be any undue difRculty in the way 
of the  implementation of the plan 
barring perhaps certain sectors like 
the educational one to wn̂ch 1 made 
a reference. The bulk of the expen
diture in the first two ŷars was on 
agricultural programmes  and minor 
irrigation  and in the budsset year 
about Rs. 1,34,00,000 are betng pro
vided for land development, pn re
clamation  and  minor  irrigation. 
Programmes for road d̂elopmenu 
hospitals and dispensaries, and pub
lic health also feature in the prog
ress Of the plan. There has been a 
certain addition to the resources of 
the State owing to the Finance Com
mission’s award.  As I say, I have 
every hope that the State wijl be able 
to implement the plan.

Mr. Deputy-Speaker: Is there any 
dilTerence between the Budget year 
and the current year?

Shri C. D. Deshmukh: We are now
in what is known as the Budget year 
and it has become the current year. 
That is to say, one discusses the Bud
get in what is known as the current 
year. Here, we have the vote on 
account and the Budget year and the 
current year are the same.

One hon. Member, I think it was 
Mr. Hira SinghChinaria, nientioned 
that no corMTmttv -nroject has been 
started in the. Hindi speakmî aieas 
of the Union. The criterion adopted 
for starting community projects was 
that the area should have n high 
agricultural  potenfial.  Judged  by 
this criterion, as I hajie hinted be
fore, the prospects of sv̂rting a com
munity project in theNormal area 
do not seem to be bright. Even no, 
the State Governments have recom
mended to the Government of India 
that a project may be started in the
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N̂ vana areas and orders are await* 
ed. 1 should like to add here that
under the new national  extension, 
scheme, the details of which have 
appeared in the papers this morning 
or yesterday, I think more and. move 
areas will be brouijht imder some 
kind of extension scheme or iotfin-? 
sive development programme and it 
is only necessary for the residents , ofi 
these areas to hold their souls  in 
patience just for a few years more.

Lastly, 1 should like ta deal with 
this question of cash balances to 
which reference was made by one. 
hon. Member. Here are the actuals 
of the closing balances; 1P51-52—Rs.
3,65.00,000; Budget estimate 1952-53 
—Rs. 3,23,00,000; Revised estimate 
Hs. 2,78.00,000; Budget estimate for 
1953-54 Rs 1,41,00,000. 'Variation bet. 
ween 1952 and 1953 is 42 lakhs. The 
decrease in the closing balance is 
mainly due to, firstly, revenue deficit 
of Rs. 62:66 lakhs and expenditure 
having been provided at a higher 
figure: 585 against an ordinary re« 
venue of Rs. 522 lakhs. Maybe, this 
would be corrected by an. almost un
conscious under-estimating of revenue 
that takes place in budgeting. Second
ly. provision of Rs. 57.93 lakhs for 
capital expenditure. These  excesses 
have been partly cpunterbalanced by 
more receipts under Debt and Deoosit 
head, Loans from the Central  Gov
ernment and Deposits and Advances. 
The revised  estimate of 1952-53 
shows a reduction of Rs. 06:78 lakhs. 
In spite of a revenue deficit of Rs. 
62:66 lakhs, the revised  estimate 
shows a revenue surplus of Rs. 48:68 
lakhs. This was wiped by larger 
expenditure under Debt and Deposit 
head, by Loans and Advances, and De
posits and  Advances on account of 
investment of the surplus balances 
in the banks to  the  extent  of 
Rs.  2.20,00,000.  Therefore,  what 
appears  as  reduction  is  part-
4 ly investment.  1 shall not deal 
with other figures. I have similar 
figures for the Budget estimate for 
1953-.54. But, I am satisfied on an 
examination of the figures that there 
is nothing to be ftightened of in this 
movement of, cash balances.

I think I have covered most of 
the points. One hon. Member said 
that PEPSU was a sick State and

another hon. Member said:

*̂T I

Sluri (X D. Deahmukh: Yes;  iptHT

I cannot think of anything

more wholesome than karela or neem̂ 
for a sick State. In other words, I 
think that even the present bitter 
experience, bitter in the eyes of many 
people, might be to the advantage of 
the  State. Another  Menatoer  said
something about,

vr arm ̂

I'do not see anything wrong with;

A poet has said:

"̂1  t  pr  wlr iifr>

t  ̂’’

Shrl Piumoose  (Alleppey):  The-
hon. Finance Minister made a refe
rence to the letters that I referred ti> 
yesterday. 1 would be very haopx 
place them at his disposal,

Shri C. D. Deshmukh: I thank you.

Lala Achint Earn (Hissar): What 
about help to political sufferers?

Mu Deputy-Speaker: I cannot alloŵ* 
this sort of debate.
Kumari Annie Maacareae (Trivan
drum): On a point of information. 
Sir, the Finance  Minister in the 
course of his reply while referring to 
an allegation against the police un
necessarily molesting and harassing 
Harijans, said that the allegation was 
baseless. I wish to draw the Finance 
Minister’s attention to a report in 
the Times of India of yesterday where 
a sub-inspector was suspended for 
illegally keeping a Harijan in cus- 
today. A habeas corpus petition was 
moved in the High Court and it was 
declared before the Court that he was 
not in custody. A petition was sent 
to the Home Minister—he is here now 
—and he ordered an enquiry. The Ina- 
pector was found guilty and was sus
pended. May 1 know whether the 
allegations are really baseless?
Shrl C. D. Desbmnkh: I do not
know what conclusion is to be drawn. 
Considering that Harijans are about 
seven lakhs in a population of 35 
lakhs, it is possible that there is a 
case in which  the molestation  Is 
against some one who happens to be 
a Harijan. But. when one says that 
Harijan women are molested by the 
police, that kind of allegation assumes 
a general character.  My intention 
was to deny that there was «ny such 
conscious Or general molestation of
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Harijans as a claas. Even so, I should 
ibe very glad to hav̂ the particulars 
80 that We could follow them up and 
p̂erhaps visit the offender with the 
same punishment with which the oflfl- 
cer has been -visited.

given was not misused, and with all 
these 1 had no concern.

Som̂ Hon. Members rose—

Mr. Deputŷpeaker: What is this?

Shri Biren Dutt: I want a clarifi
cation of the statement......

Mr. Deputy-Speaker: If any state
ment is wrong, hon. Members can 
.certainly say. But, to say I would 
like to bring this statement to notice, 
where is the end to this debata?

PERSONAL EXPLANATION BY 
SARDAR LAL SINGH

Sardar Lai Singh (Ferozepur- Lu
dhiana): Sir. I came to learn that on 
the 26th April, in answer to a question 
by a Member, the hon. Minister of. 
Food said that the Director of Agri
culture, Punjab, had recommended a 
firm or factory as of very old stand
ing, doing fruit  preservation work 
and that .upon enquiry it was found 
that no such firm existed. I was the 
pirector of  Agriculture in Punjab 
and I deny the allegations.  .

Firstly, although it is hardly fair to 
pick out one  case out of thousands 
disposed of by me in offlcial routine, 
yet, even in this case, I am prepared 
to stand by my recommendation.

The facts of the case, to the best 
of my recollection, are that there was 
a garden in Simla Hills which was 
one of the biggest and the best 
gardens existing for decades,  and 
which, for its highest quality  of 
fruits, was winning pmes in provin
cial fruit sho'ws for'Vears, and where 
a lot of fruit used to «o to waste. 
As Director of Agriculture and in 
charge of fruit industry, it was my 
bounden duty to encourage garden 
owners to‘take to fruit preservation 
in the national interest. I did induce 
the owner of this garden to take to 
this industry, to utilize the fruits and 
prevent them from coing to waste, 
and t recommended the case ̂o Gov
ernment. Even now, I cannot con
ceive of .a garden with better facili
ties to start this industry.

Secondly. It was the Central Gov
ernment officers wfio were to see that 
all conditions were complied with by 
the owner of the garden before licence 
was gî' 16 start the*' factory and 
subsequently to ensure that sugar

Thirdly, the case was found to be 
one of Intrigue and conspiracy bet
ween certain IndividHais and non
observance  of  certain  formaliies 
n̂d discreetness involving uo question 
,of dishonesty and the accused per
sons were adjudged innocent by the 
court and honourably acquitted not 
only legally  but even morally, so 
much so that the chief man complain
ed against was subsequently selected 
as the best person to be sent abroad 
for training at Government expense, 
and there was no question of dismissal 
Of anybody.

I am sorry thit  not only in any 
answer to this question, but during the 
debate on the Budget last month, ttie 
hon. Minister did not correctly  re
present  my  recommendation  and 
made it appear that I was to blame 
in this connection. Soon after the 
Budget I requested the Prime Minis
ter to go into this matter, and I offer
ed to abide by his own decision and 
he was to be the sole judge. I very 
much regret that such an insinuating 
statement should have been made by 
the hon. Minister on the floor of ttie 
House.

I  find further from the proceedings 
of the 28th April that when the hon. 
Minister âs asked a supplementary 
question whether the Director was 
proceeded against or adverse entry 
was made in his character roW, he re
plied that it was for the Punjab Gov
ernment to say, thereby creating an 
impression that all was not well with 
my record of service. Even at the 
risk Of immodesty, but to vindicate 
my honour, j wish to state to the hon, 
Mmister that, what to speak of ad
verse remarks, not only was I award
ed personal pay as also pension, 
higher than pay and pension previous
ly provided for the Director, but the 
Punjab Cabinet,  presided over by 
the Governor himself, sent to me a 
formal resolution of thanks for the 
valuable services rendered.

Further, I received heaps of en
comiums from leaders of all political 
parties including the Congress in the 
Punjab Assembly session for merito
rious services rendered, and for con
verting the Province from a deficit to 
a surplus one. And in supoort of 
above, I am submitting herewith the 
attached papers showing what thos« 
In a.putitioa to Judffa mjr work «|




